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Dear .

As you may be aware that the Food Safety and Standards A, 2006 has .
come ato ,‘opsfai'ion w.ef 5" Avgust, 2011 {hrougheout the country aftet
_ repealing differgnt Acts and Orders relating to food which were undet difforrnt
. Ministries and Departraents including Prevention of Food Adulteration Act
1954 (PFA. Agt). The FS8 Act in its essentials involves having an effective
enforcement njmchincr‘_.f {o ensure availability of safs and wholesome 'food.in 1'.119.
country. All the State/UT Govemmenis have appointed the Food 59.'1’5!3(.
Commissioners and.also have in place the structure for the enforcement of the
Act. The new Act is more holistic and science based and ia less rogulatory with
provisions for graded penalties. | '
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As you may be aware, there ore a number of court cases ponding
throughout the country which were filed under the erotwhile PEA Acl, 1254 and
Rules thereunder. We' belicve that cases are in the court for over 20 yoers in
some instances. It is thercfore, requested that instructions mey Jcindly be given
to all concerned to get these matters disposed of at tho ocarliest and whete
possible legally, these cascs can also be considered to be dropped 80 that the
new Act could be 'u'nlplcmcntsd effectively.
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_ . : o Yours sincarely,

b : . . 8d/-

o : ' ' (1Z. Chandramouli)
All Chief Secretarics a

© Copy to : Shri Rakesh IKaclker, Secretary, Ministry of Food Processing

Tndustires, Panchsheel Bhavan, Wew Delhi. . .
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